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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT AND INTERNAL TRADE 
(SHRI M R. KRISHNA): (a) and (b). 
The need for setting up small scale 
industries! Ancillary indus!rie! near the 
Thumb, Station and Space Science Research 
Centre in TI ivandrum has been under consi
deration of the Government. 10 this 
conneclion a me<ling was called by the 
Kerala Gonernment to explore the possibility 
of setting up of a satelile ancillary industrial 
estate around the Thumba Rocket Laaaching 
Establishment. Specific schemes au now 
being formulaled by the Development Com-
missioner Smal' Scale lodustries in consulta
tion with the State Government. 

(c) II is expected Ihat once Ihe schemes 
are finalised. technical entrepreneurs will 
come forward ta implement them. 

Price> of Bars. Rods and Torsteel 

°309. SHRI RABI RAY: Will the 
Minister of STEEL AND HEAVY ENG
INEERING be pleased to state whether his 
Ministry has decided 10 fix the pdc.s of bars, 
rods, and torsteel, and if so, the reaSOD! 

therefor? 

THE MINISTER OF STEEL AND 
HEAVY ENGINEERING (SHRI B. R. 
BHAGAT) : Bars, rods and torstcel 
despatched by the main producers are already 
being supplied al J. P C. Prices fixed in 
coasultalion with the Government. As regards 
prices of 'orne of these produ:t. manufac
tured by rerollers, a p:oposal to fix a reason
able conversion cosl is at present being 
considered by the Government. 

Completion of Genc'ral Elections 
witbin Cerlain I'eriod 

*310. SHRI G. VENKATASWAMY : 
SHRI MEETHA LAL MEENA : 

Will the Minister of LAW AND 
SOCIAL WELFARE be pleasd to state: 

(a) whether the Election Commission 
bas formulated proposals which will make 
it possible to hold the General Elections 
within a period of about 45 days from the 
date of db.olutlon of Ihe Lok Sabha or of 
a State Legishtive Assembly; 

(b) if so, tbe broad au tUnes of th~ pro. 
poesl.; ID~ 

(c) the reaction of Government there
to? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI K. HANU
MANTHAIY A): (a) to (c). In order to 
discharge the function. under article 324 of 
the Constitution, the Eleclion Commission 
has to keep election arrangements always 
ready. The Commission bas taken action 
to keeJ the elecloral roils of all the consti
tuencie. constantly revised and up·to·date 
and to keep ready Ihe various election 
material. Draft I st. of polling stations 
are also kept up·to·date EO that they cao be 
finalised" at short notice. On the expiration 
of the duration of the existing House of the 
People or of a Stale LeRisladve Assembly 
or in the event of dissnlution of either before 
Ihe normal term, it may not be difficult to 
bold a General Eleclion wherever necessary 
within as short a period as it is possible. 
Proposals ,eceived from the Eleclion Com
mission for the amendment of Elecllon Law 
include suggestions aimed at shorteoing the 
total period of time required for compleling 
an election. The.. are awailing discussion 
in a C~mmitlee consisting of the represen
talive. of political parties/groups in Parlia
ment proposed to be set up for the purpose 
in compltance with Ihe assurance given to 
Parliament. 
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Revision of Electoral Roll. In Delhi 

·312. SHRI N. R. LASKAR : 
SHRI NARAYANAN: 

Will the Minister of LAW AND 
SOCJAL WELFARE be pleased to state : 

(a) whether the EJrclion Commission 
has started a sptcial revision of electoral 
rolls in all the seven Parliamentarx Consti· 
tuencies of Delhi; 

(b) If so, the reasoo' therefor; and 

(c) when the revision "ork is likely to 
be compl,ted ? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRJ K. HANU 
MANTHAIYA)· (a) to (c). Afler final 
publication of the electoral rolls Cor the 
Parliamentary Contituencies of Delhi, com
plaints .. ere received in the Election Com
mi<sion that the rrlls were either errooeous 
or incomplete. The Commis~ion also 
leceived a representalion from the Executive 
Councilkr (FlOance), D,lhi Administration, 
stating that on account of f"quent shifting 
DC population and olher reasons, the electoral 
roll. of the ,even Parliamentary Consti
tuencies in the Union Territory of Delhi 
have cea,ed to be up-to-date and should, 
therefore, be specially revised. On the 
recommendations of 'he Chkf Electoral 
Officer. Delhi, the ("c!T'm;,siC'!l has in 
all ordered 8 special rr"si"~ of 7c3 part. 
of the electoral rolls 0) the seven Parliamen
tary Constituencies of Delhi to ~ completed 
on 30-12-1970. 

ImpOrt of Tinplate. 

.313. SHRI INDRAJIT GUPTA: 
Will the Minister of STEEL AND HEAVY 
ENGINEERING be pleased 10 state: 

raj whether the Hindustsn Steel Limited 
proposed to import tinplate. : and 

(b) if so, the quantity and value of tin
plates to be imported? 

THE MINISTER OF STEEL AND 
HEA\Y ENGINEERING (SHRI B. R. 
llJI,\GATI; (8) ~Ild (Il), y~s, Sir. TIJ~ 

import of Open Top Sanitary can quality 
tinplate. by Hindustan Steel Ltd., valued at 
appro •. Rs.2 4 crores has been approved. 
Against this, orders have already been 
placed by them on foreign suppliers for 
4775 tonnes of value about Rs. 1 erore. 
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